
CENI'R~LADMIlUSTRATIVE TRIBUN\L
ALIAHJ.!..BAD BENCH

ALLAHl\BAD

Civil Con-tempt AP2li~~ ~ •..2.2 of 2004

In

Allahabad this the 30th day of september 2004

Honl ble tvlr.Justice S.R. Singh. v.c.
Hon'ble Mrs. Roli srivas~~a. A.M.

Baleshwar Prasad Son of Shri Prakash. Resident 0 f
Village Nandi Firozpur, post Shekhpura. Kadim. District
saharanpur.

~dvocate Shri B~B. stroht

Versus

1. Sri Suveer Dut.t.a, Secretary. Ministry 0 f Defence.

Sou~h Block. New Delhi.

2. Col. shri Jarnail Singh Commander Viorks Engineer
AF, palam. Delhi Cantt.-10.

~ £,X?nden!::!
By Advocate Shri sau."'Oitra Sin2h

~ ~ !2 1£.8 ( oral )
~ Hontbla Mr.Justice S.R. sin2h. V.C.

This contempt petition has been instituted with

the allegation that the order dated 24.10.2003 passed by

the Tribunal in O.A. NO.1260/03 has not been complied with.

The Trib~nal while disposing of the said O.A. at admission

stage had directed the a ppk Ic a nt, to file a fresh represent-

ation before the oompet.enc authority. namely resfOndent no.2

who vas called upon to decide the representation~ so fled.

within a period.:>f 3 months. It appears that a writ

peti tion 1i.6S also filed against the order of this Tribunal

by the apPlica~msel£ and the writ petition \>2.S disposed
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of in similar terms. The resJPOndents a uthori ty ha s

decided the representation of the applicant on 17.03.04,

copy of which has .been filed as annexure S .C.A .-2. Mere...-ly
the fact that in the order dated 17.03.2004 reference

has been made of High COurt's order and not of the Tribunal's

order, would not mean that the authorities have not complied

wi th the direction given by the Tri unaL, We find no

case is made out for initiation of contempt proceedirgs

in the case. The contempt petition is, therefore,rejected.

Notices stand discharged.

~
Vice Cl1airmanMember (A)
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